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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEODABAD BENCH
O.A.NO. 355/23
TR,
DATE OF DECISION 06/12/1996
Bharatbhai Bhaktiram Kandas Agravatpgtitioner
Mr o« Mo Mo xagj.er Advocate for the Petitioner [s]
Versus
Union of India & Orse. Respondent
Mr.ReMeVin. Advocate for the Respondent [s!
CORAM
The Hon'ble Mr.VeRadhakr ishnan s Membeg (A)
The Hon'ble Mr.
JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢
To be referred to the Reporter or not ? —3
Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ?
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Bharatbhal Bhaktiram Kandas Agravat,
C/o.Sureshbhai Bhaktiram,

'‘suresh Pan House!,

Near Main Gate,

Nava Bandar, Bhavnagar. : Applicant

(Advocates Mr.M.M.Xavier)
Versus

1. The Chairman,
Railway Board,
Rail Bhavan,
New Delhio

2. ¥Union of India Owning &
Represanting wWestern Railway
Through its General Manager,
Western Railway, Churchgate,
Bombay .

3. The Division 1 Railway Manager,
Western Railway, Bhavnagar Dive
Bhavnagar Para.

4. The Chief Permanent vWay Inspector
western Railway,
Bhavnagar Division, Bhavaagar Paras

5. The Carriage & Wagon 3uperintendent
Western Railway,
Zhavnagar Terminuse. ¢ Respondents

(advocate:sMr.ReMeVin)

ORAL ORDER

QshAe355/33 |
Pers Hon'ble Mr.Ve.Radhakrishnan : Member (A)

The case has been taken up for hearing at the
reguest of Mre.Xavier and with the consent of Mr.Vine.
We have heard both the learned counsels.

2. The applicant in the above mentioned O.A. was
casual labour who had worked undsr the control of
DeReMe, Bhavnagar for different periods of time. The
main grievance of the applicant is that his name has
not been placed in the Live Register maintained by
the respondentse. The applicant hag annexedqcopy of

certificate issued by his superior authorities I

ee3ee
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in support of his having worked as casmal labour.
His main relief is regarding olacdng his name in the
Live Register as per rules and to give proper seniority
and subsequently to give reemployment to him in his
turn. After the application is filed Mr.Xavier, the
learned counsel for the applicant stated that the ag
applicant was prepared to forego his seniority in the
Live Register and is prepared to be 2laced at the
bottom of the Register and on that basis delay in
filing the application was condoned and the application

was admitted.

3. Mr.Xavier states that at present the recruitment
of casual labourers is going on and if the case of

the applicant is not considered, he may loose his

right of the appointment. He is prepared to pursuade

the applicant to put forward his case along with
whatsoever documents that wmay be available with him,

g0 that the respondents can then verify his claim and
take necessary action to place him in the Live Register
at bottom seniority. Accordingly, the applicant is
directed to produce the necessary documents through

his advocate Mr.Xavier to the De.ReMe or his represent-
ative on a date to ®e given by the DeReM. and after
taking into account the evidence produced by him, the
respondents are directed to examine the case with refere-
nce to the records available with them i.e., casual
labourers Register and/or original paid voucher
maintained by them as per Sub Rule (v) of Note 2, Rule
2001 of IeReZeMe Vol.II, 1990 Edition. Incidentally
Mr.Xavier for the applicant states that in fact such

a verification with reference to the paid vouchers haa
been made by the respondeants in 1994 for reengaging some

casual labourers and that too with original dates of

0.40.



engagement as far wack as 1761. After completing

the above exercise if the claim of the applicant is
proved to be genuine his name shall be placed at the
pottom of the Live Register and he shall ke reengaged
as per his turn by the respondents. In case . Ui 2
application is rejected the raspondents shall pass a
guitable speaking order. The abovsa axercise shall be
comyleted by the respondents within 45 days from the
aate of receipt of a copy of this order. In gase the
decision of the DeRelMe 13 against af the applicant,

he will be at liberty to revive the OeAs if 850 advisede.

with the above directions, rhe above OeAe stands

disposed of. NO order as to cOStSe /43NA_
-

kv.Radhakrishnan)
Memper (A)




CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDZABAD BEINCH

Application No. @v\\ IS \‘ Q2
W ——

Transfer Application No.

CERTIFICATE

Certified that no further action is required to be taken and

the case is fit for cons ignmeht to the Record Room (Decided)

Dated ';\\\‘\@\\G\bb

Countersign ¢

\ Signatu re—=#the Dealing
g Assistant

} ;
ey

Sectj,oé Officer.
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INDEX -SHELT

CAUSE TITIE C“"f\\" R

WME OF THE PARTIES __ o\ erreddedies 3}}\&,_1',_(;\m}«é/@w ok

VERSUS

\'\C ')- & G,

. e e A e s e e et e e e et e A iw w4 A ——

M e e e b . a e . b g - - e I i i e

. SR,NO. | DESC‘:{IP“IO_\T oF DOCUME‘\TI‘S DAGEE

. ' P e 4 et A e n e iy e e - *m«.;-
* s t"""— ~ ' AR Boaed -3

T s ete AL s 4 et el N e . e - 4w e e el v ey wm mw e w e

LIS ) \’W«A s.‘%,‘\ &\ B S S .,.;...-‘3.‘—:\7%‘?7.‘6,

e R Q*)&\“\B@’/ O C: 5?.‘%»"3\
s ' :
i ,Q‘ m&-, =ty \\?, o%\\ z\tg% i -

i
N
‘
4
i
b
B
1
3
‘
1
i
H
¥
[

L s
]
[}
]
P
i
§
H
)
i
§
i
i
[
«

§ :
.g.. 20 v i e e — RS T S S, el & s mane ey e A e eEas ey . ot | B rm————
‘; .

: i

S SO . - e T—— O o R e ik e i

H i

4 \
T S T T eI RSN SO |
v

o i a v v s el i B R & L 8 RS AL il 8 e L TS N W W A e e S . Sehe e A a0 0 <O

- cra s amab

i L l
N $

i L] ¥
A e 8w o i e B a % e aNSSEa w e eieesiwn i v s e e e e el W m ALies i - _—...f
] ‘ i
e S0 ST
H ¢ 1
' i i 7
-J.- — v e e e —.,‘l.- B e e e e R e e
13 i { i
L R R i T e A B e e T ..E e
i ' i
y P i §
B e e e s 1
' i : A
L L o . 7 s Senep ey
i i
' ’ H

e T e e = T

] i i i
! ¢

i s i i s i i s A R R e e S o, % 8 A i e gt s i o s o

!

-
[P

- S —— - ST P P N PR (SN P )

e it s e v ammmam s o o e e s riie | - e e S i 5 - e " 18 g ke i am iy

T I T, .»r» e e s g g ot e W S S g v T ot et o0
i

T S
[]
L




